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ऐसी रीित से और ऐसे िनबंधनो ं और शतŘ के अȯधीन रहते Šए 

िनयुƅ करेगा, जैसा िक िविहत िकया जाए। 

(2) इस अिधिनयम की कोई बात इसके Ůवृȅ होने के पूवŊ की, 

िकसी िविधक कायŊवाही को अिविधमाɊ नही ं करेगी और न ही 

िकसी अवैधािनक कायŊवाही को िविधमाɊ करने वाली समझी 

जाएगी। 

अनुसूची  

(धारा 2 देİखए) 

1. छȅीसगढ़ नगर तथा Ťाम िनवेश अिधिनयम, 1973 (Ţ. 23 सन् 1973) मŐ, 

(1) धारा 69-ख की उप-धारा (2) मŐ शɨ "साधारण कारावास ᎘जसकी अविध तीन माह तक 

की हो सकेगी या जुमाŊने से जो ŝपये पचास हजार तक का हो सकेगा या दोनो ंसे दǷनीय 

होगा" के ˕ान पर शɨ "पचास हजार ŝपये तक की शाİˑ से दİǷत िकया जा सकेगा" 

Ůित˕ािपत िकया जाए। 

(2) धारा 69-ख की उप-धारा (4) मŐ शɨ "तीन माह की अविध तक के कारावास या पांच 

हजार ŝपये तक के जुमाŊने या दोनो ं से "के ˕ान पर शɨ" पǄीस हजार ŝपये तक की 

“शाİˑ" Ůित˕ािपत िकया जाए। 

(3) धारा 69-ख की उप-धारा (5) मŐ शɨ "जुमाŊने" तथा "एक” के ˕ान पर शɨ “शाİˑ" 

तथा "पांच" Ţमशः  Ůित˕ािपत िकया जाए। 

(4) धारा 69-ख की उप-धारा (6) मŐ शɨ "जुमाŊने" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत 

िकया जाए। 

(5) धारा 77 की उप-धारा (2) मŐ शɨ "दोष᎘स᎘Ƞ पर सादा कारावास से ᎘जसकी अविध तीन 

मास तक की हो सकेगी या जुमाŊने से जो 500/- ŝपये तक का हो सकेगा या दोनो ंसे दंिडत 

िकया जाएगा" के ˕ान पर शɨ "पचास हजार ŝपये से अनिधक की शाİˑ से दİǷत 

िकया जा सकेगा" Ůित˕ािपत िकया जाए। 
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2. छȅीसगढ़ सोसायटी र᎘ज Ōːीकरण  अिधिनयम, 1973 (Ţ. 44 सन् 1973) मŐ, 

(1) धारा 16 की उप-धारा (4) मŐ, शɨ ’’पांच सौ ŝपये’’ के ˕ान पर शɨ ’’एक हजार 

ŝपये’’ Ůित˕ािपत िकया जाए। 

(2) धारा 16 की उप-धारा  (4) मŐ िनɻ᎘लİखत परंतुक जोड़ा जाए, अथाŊत्:-  

           ’’परंतु यह िक इस उप-धारा मŐ िविनिदŊʼ सीमा, मिहला ˢ-सहायता समूह के ᎘लए 

पांच सौ ŝपये होगी।’’ 

(3) धारा 31-क के ˕ान पर, िनɻानुसार धारा Ůित˕ािपत की जाए, अथाŊत्:- 

“31-क. र᎘ज Ōːार के ŝप मŐ ᎘शƗा अिधकारी.- इस अȯाय मŐ, र᎘ज Ōː ार से 

अिभŮेत छȅीसगढ़ अशासकीय ᎘शƗण सं˕ा (अȯापको ंतथा अɊ कमŊचाįरयो ंके 

वेतन का संदाय) अिधिनयम 1978 की धारा 2 के खंड (ग) मŐ यथा िविनिदŊʼ ᎘शƗा 

अिधकारी भी हो सकेगा।" 

(4) धारा 38 की उप-धारा (1) मŐ शɨ "पांच सौ" तथा "पचास" के ˕ान पर शɨ "दो 

हजार" तथा "पांच सौ" Ţमशः  Ůित˕ािपत िकया जाए। 

(5) धारा 38 की उप-धारा (2) मŐ शɨ "दो सौ" के ˕ान पर शɨ "पांच हजार" 

Ůित˕ािपत िकया जाए। 

(6) धारा 38 की उप-धारा (2), िनɻ᎘लİखत परंतुक जोड़ा जाए, अथाŊत्:-  

              ’’परंतु यह िक इस उप-धारा मŐ िविनिदŊʼ सीमा, मिहला ˢ-सहायता समूह के ᎘लए 

दो हजार ŝपये होगी।’’ 

(7) धारा 39 मŐ, शɨ “बीस” के ˕ान पर शɨ “दो सौ” Ůित˕ािपत िकया जाए। 

(8) धारा 39 के पʮात् िनɻ᎘लİखत धारा जोड़ी जाए, अथाŊत्:- 

“39-क. अपराध का शमन.- 

(1) इस अिधिनयम की धारा 16 की उप-धारा  (4), धारा 38 और धारा 39 के 

उʟंघन की İ˕ित मŐ, र᎘ज Ōː ार, चूककताŊ सोसायटी/पदािधकारी/ʩİƅ Ȫारा पांच 

हजार Ŝपए की रा᎘श का भुगतान करने पर, उपयुŊƅ धाराओ ं के अधीन उƅ 

उʟंघन के शमन की अनुमित दी जा सकेगी । 

 परंतु यह िक इस उप-धारा मŐ िविनिदŊʼ सीमा, मिहला ˢ-सहायता समूह के 

᎘लए दो हजार ŝपये होगी। 
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(2) उप-धारा (1) के अंतगŊत यथािविनिदŊʼ शमन रा᎘श का भुगतान करने पर, 

चूककताŊ सोसायटी/पदािधकारी/ʩİƅ को उपयुŊƅ धाराओ ं के अंतगŊत उƅ 

उʟंघन से मुƅ कर िदया जाएगा और वह अिभयोजन के ᎘लए उȅरदायी नही ं

होगा।” 

3. 
छȅीसगढ़ औȨोिगक संबंध अिधिनयम, 1960 (Ţ. 27 सन् 1960) मŐ, 

(1) धारा 93 के पʮात् िनɻ᎘लİखत धारा जोड़ी जाए, अथाŊत् :- 

"93-क. अपराध का Ůशमन.- 

(1) धारा 86, 87, 88, 89, 90, 91, 92 और 93 अंतगŊत दǷनीय कोई अपराध के 

᎘लए अिभयुƅ ʩİƅ के आवेदन पर, या तो अिभयोजन संİ˕त होने के पूवŊ या 

पʮात् हो, राजपिũत अिधकारी Ȫारा अिधकतम जुमाŊने की पचास Ůितशत की रा᎘श 

के ᎘लए  Ůशमन िकया जा सकेगा, जैसा िक राǛ शासन, अिधसूचना Ȫारा िविहत 

करे।  

(2) उप-धारा (1) मŐ अंतिवŊʼ Ůावधान- 

(क) उसी Ůकार का अपराध, ᎘जसका पूवŊ मŐ Ůशमन िकया गया हो, के काįरत 

करने की, 

(ख) उसी Ůकार का अपराध, ᎘जसके ᎘लए ʩİƅ, पूवŊ मŐ दोष᎘सȠ ठहराया गया 

हो, के काįरत करने की, 

तारीख से पांच वषŊ की कालाविध के भीतर दूसरी बार या तȋʮात् के ᎘लए ʩİƅ 

Ȫारा काįरत अपराध पर लागू नही ंहोगा। 

(3) उप-धारा (1) मŐ Ůािधकृत अिधकारी, राǛ शासन के िनदőशन, िनयंũण एवं 

पयŊवेƗण के अȯधीन रहते Šए, ऐसे अपराध के Ůशमन करने के ᎘लए अपनी 

शİƅयो ंका Ůयोग करेगा। 

(4) अपराध के Ůशमन के ᎘लए Ůȑेक आवेदन, ऐसे Ůŝप एवं रीित मŐ िकया जाएगा 

जैसा िक िविहत िकया जाए। 

(5) जहां िकसी अपराध का, अिभयोजन संİ˕त करने के पूवŊ, Ůशमन हो गया हो, 
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वहां उस अपराध के संबंध मŐ, अपराधी, ᎘जसके अपराध का इस Ůकार Ůशमन हो 

गया है, के िवŝȠ कोई अिभयोजन संİ˕त नही ंिकया जाएगा। 

(6) जहां िकसी अपराध का Ůशमन, अिभयोजन संİ˕त करने के पʮात् िकया जाता 

है, वहां ऐसा Ůशमन उप-धारा (1) मŐ िनिदŊʼ अिधकारी Ȫारा, ᎘लİखत मŐ Ɋायालय, 

᎘जसमŐ अिभयोजन लंिबत है, के संǒान मŐ लाया जाएगा तथा अपराध के Ůशमन की 

ऐसी सूचना पर, ʩİƅ, ᎘जसके िवŝȠ अपराध का इस Ůकार Ůशमन िकया गया है, 

को िनमुŊƅ िकया जाएगा। 

(7) कोई ʩİƅ, जो उप-धारा (1) मŐ िनिदŊʼ अिधकारी Ȫारा जारी िकये गये आदेश 

का पालन करने मŐ िवफल रहता है, वह, ऐसे जुमाŊने के अितįरƅ, उƅ अपराध के 

᎘लए उपबंिधत अिधकतम जुमाŊने के बीस Ůितशत के बराबर रा᎘श भुगतान करने हेतु 

दायी होगा। 

(8) इस धारा के Ůावधानो ंके अȶगŊत एवं उसके अनुसरण के ᎘सवाय, इस अिधिनयम 

के Ůावधानो ंके अंतगŊत दǷनीय िकसी अपराध का Ůशमन नही ंिकया जाएगा।" 

4. छȅीसगढ़ आबकारी अिधिनयम,1915 (Ţ. 02 सन् 1915) मŐ,  

(1) धारा 36-क मŐ शɨ "वह कारावास से ᎘जसकी अविध एक वषŊ तक हो सकेगी या 

जुमाŊने से जो पाँच हजार ŝपये से कम का नही ंहोगा िकȶु जो पǄीस हजार ŝपये तक का 

हो सकेगा, या दोनो ं से, दǷनीय होगा" के ˕ान पर शɨ "Ůथम अपराध के ᎘लए कम से 

कम पांच हजार Ŝपए की शाİˑ से दंडनीय होगा" Ůित˕ािपत िकया जाए। 

(2) धारा 36-च की उप-धारा  (1)  के ˕ान पर िनɻ᎘लİखत उप-धारा  Ůित˕ािपत की 

जावे, अथाŊत- 

"(1) जो कोई मȨपान हेतु अनुǒɑ पįरसर के अितįरƅ, सावŊजिनक ˕ानो ं जैसे 

शैƗ᎘णक सं˕ानो,ं अ˙तालो,ं पूजा गृहो ं (पूजा ˕लो)ं, बस ːैǷ, रेʢे ːेशन तथा 

आम राˑा आिद मŐ मिदरापान करते Šए या मȅ पाया जाता है तो उसे जुमाŊने से, जो 

Ůथम अपराध के ᎘लए दो हजार ŝपये की शाİˑ से तथा अपराध की पुनरावृिȅ िकए 

जाने के दशा मŐ, पांच हजार ŝपये की शाİˑ से दİǷत होगा।"  

(3) धारा 36-च की  उप-धारा (2) मŐ, शɨ “जुमाŊने से, जो दस हजार ŝपये से कम का 

नही ंहोगा िकȶु जो पǄीस हजार ŝपये तक का हो सकेगा तथा तीन मास के कारावास से 
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दİǷत िकया जाएगा” के ˕ान पर शɨ “Ůथम अपराध के ᎘लये शाİˑ ŝपये दस हजार 

तथा पʮाȕतŎ अपराध हेतु ŝपये बीस हजार से दंिडत िकया जावेगा” Ůित˕ािपत िकया 

जाए। 

(4) धारा 39 के ˕ान पर िनɻ᎘लİखत धारा Ůित˕ािपत की जाए, अथाŊत -  

"39.  Ůािधकृत अिधकारी आिद Ȫारा अवचार के ᎘लए शाİˑ.- 

जो कोई- 

(क) िकसी Ůािधकृत अिधकारी Ȫारा मांग िकये जाने पर या ऐसी मांग करने के 

᎘लए सʄक् ŝप से सशƅ िकसी अɊ अिधकारी Ȫारा मांग िकये जाने पर 

ऐसी अनुǒİɑ या अिधिनयम के अधीन आपेिƗत कोई जानकारी ऐसी पंजी, 

įरकॉडŊ या दˑावेज अनुǒापũ या पास साशय Ůˑुत करने मŐ िवफल रहता है, 

वह पǄीस हजार ŝपये तक की शाİˑ से दǷनीय होगा। 

(ख) धारा 34 या धारा 62 के अधीन बनाये गये िकसी िनयम के ᎘सवाय इस 

अिधिनयम के अधीन बनाए गये गये िकसी िनयम का उʟंघन करता है, एक 

लाख ŝपये तक की शाİˑ से दǷनीय होगा। 

(ग) इस अिधिनयम या इसके अधीन बनाये गये िकसी िनयमो ं Ȫारा Ůदȅ 

शİƅयो ं के Ůयोग मŐ िकसी Ůािधकृत अिधकारी या ʩİƅ Ȫारा कोई बाधा 

पैदा की जाती है या िकसी तȚ को िछपाया जाता है तो वह एक लाख ŝपये 

तक शाİˑ से दǷनीय होगाः  

  परȶु राǛ शासन या राǛ शासन के पूणŊ ˢािमȕ एवं िनयंũणाधीन िनगम 

Ȫारा संचा᎘लत अनुǒİɑयो ंके मामले मŐ, िनयत Ţम मŐ उनके Ȫारा अिधकृत एजŐसी / 

एजŐसी Ȫारा िनयुƅ कमŊचारी िविधिवŝȠ कृȑ के ᎘लये उȅरदायी होगें।" 

(5) धारा 40 की उप-धारा (1) मŐ, शɨ “कारावास से ᎘जसकी अविध एक वषŊ तक की हो 

सकेगी या जुमाŊने से, जो पांच सौ ŝपये से कम का नही ंहोगा, िकȶु जो चार हजार ŝपये 

तक का हो सकेगा, या दोनो ं से दǷनीय होगा” के ˕ान पर शɨ “Ůथम अपराध के ᎘लए 

पाँच हजार ŝपए की शाİˑ तथा बार-बार अपराध करने पर दस हजार ŝपए की शाİˑ से 

दİǷत िकया जावेगा” Ůित˕ािपत िकया जाए। 

(6) धारा 40 की उप-धारा(2) मŐ शɨ “जुमाŊने” के ˕ान पर शɨ “शाİˑ”  Ůित˕ािपत 

िकया जाए। 
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5. छȅीसगढ़ अिưशमन एवं आपातकालीन सेवा अिधिनयम, 2018 (Ţ. 19 सन् 2018) मŐ, 

(1) धारा 24 मŐ शɨ "तो िकसी िवभागीय Ůशासिनक कारŊवाई के अलावा, वह ऐसे 

कारावास से जो तीन माह तक का हो सकेगा अथवा जुमाŊने से जो ऐसी रा᎘श तक हो सकेगा 

जो ऐसे सद˟ के तीन माह के वेतन से अिधक न हो अथवा दोनो ं से दǷनीय होगा" के 

˕ान पर शɨ "तो िकसी िवभागीय Ůशासिनक कायŊवाही  के अलावा, Ůथम अपराध के ᎘लए 

सद˟ के 02 माह के वेतन से अनिधक का शाİˑ तथा िȪतीय अपराध के ᎘लए सद˟ के 

᎘लए 05 माह के वेतन से अनिधक का जुमाŊना, तथा बार-बार अपराध के ᎘लए 03 माह से 

अनिधक के कारावास या सद˟ के 06 माह के वेतन से अिधक का जुमाŊना या दोनो ं से 

दǷनीय होगा" Ůित˕ािपत िकया जाए। 

(2) धारा 48 मŐ शɨ “ऐसे कारावास ᎘जसकी अविध तीन माह तक की हो सकेगी या 

जुमाŊने जो पांच हजार ŝपये तक का हो सकेगा या दोनो ं से, दǷनीय होगा" के ˕ान पर 

शɨ "Ůथम अपराध के ᎘लए वह शाİˑ जो दस हजार ŝपये होगी िȪतीय अपराध के ᎘लए 

बीस हजार ŝपये जुमाŊने अथवा तीन माह के कारावास से या दोनो ं से दǷनीय होगा" 

Ůित˕ािपत िकया जाए। 

6. छȅीसगढ़ सहकारी सोसाईटी अिधिनयम, 1960 (Ţ. 17 सन् 1961) मŐ, 

(1) धारा 59-क मŐ उप-धारा  (2) के ˕ान पर िनɻ᎘लİखत उप-धारा  Ůित˕ािपत की 

जाए, अथाŊत्:- 

“(2) यिद कोई ऐसा ʩİƅ र᎘ज Ōː ार या धारा 59 की उप-धारा  (1) के अधीन उसके 

Ȫारा Ůािधकृत िकसी ʩİƅ के समƗ कोई पुˑक या कागज-पũ पेश करने से इंकार 

करता है, ᎘जसे पेश करना उप-धारा  (1) के अधीन उसका कतŊʩ है, या र᎘ज Ōː ार या 

र᎘ज Ōː ार Ȫारा उप-धारा  (1) के अनुसरण मŐ Ůािधकृत ʩİƅ Ȫारा उससे पूछे गए 

िकसी Ůʲ का उȅर देने से इंकार करता है, तो र᎘ज Ōː ार या र᎘ज Ōː ार Ȫारा Ůािधकृत 

ʩİƅ इंकार को Ůमा᎘णत कर सकता है और र᎘ज Ōː ार बचाव मŐ िदए गए िकसी 

कथन को सुनने के पʮात चूककताŊ पर बीस हजार से अɊून एवं पचास हजार Ŝपए 

से अनिधक का शाİˑ लगा सकता है।" 

(2) धारा 73 की उप-धारा  (2) मŐ शɨ "जुमाŊने", "दो सौ ŝपये तक" तथा "पांच" के 

˕ान पर शɨ "शाİˑ", “दो हजार Ŝपये” तथा "पांच सौ" Ţमशः  Ůित˕ािपत िकया जाए । 
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(3) अȯाय IX मŐ, िवȨमान अȯाय शीषŊक के ˕ान पर िनɻ᎘लİखत अȯाय शीषŊक 

Ůित˕ािपत िकया जाए, अथाŊत्:- 

"अपराध,अिनयिमतताएं, दंड एवं शाİˑयां"। 

(4) धारा 74 के ˕ान पर िनɻ᎘लİखत धारा Ůित˕ािपत की जाए, अथाŊत्:- 

“ 74. अपराध.- इस अिधिनयम के अधीन अपराध होगा, यिद – 

(क) सिमित संचालक या उसका कोई अिधकारी या सद˟ जानबूझकर िमȚा  

įरपोटŊ बनाता है या िमȚा सूचना देता है या लेखे रखने मŐ बेईमानी से चूक 

करता है या िमȚा लेखे बेईमानी से रखता है; या 

(ख) िकसी सोसाइटी का कोई अिधकारी अपने ˢयं के उपयोग या फायदे के ᎘लये 

या िकसी ऐसे ʩİƅ के, ᎘जसमŐ िक वह िहतबȠ है, उपयोग या फायदे के 

᎘लए, िकसी अɊ ʩİƅ के नाम उधार की जानबूझकर ᎘सफाįरश करता है 

या उसे उधार मंजूर करता है; या  

(ग)  कोई अिधकारी या कोई सद˟ िकɎी ंपुˑको ंकागज-पũो ंया Ůितभूितयो ंको 

नʼ करता है, िवकृत करता है, पįरवितŊत करता है, उनका िमȚाकरण करता है 

या उनको गुɑ रखता है या उनको नʼ िकये जाने, िवकृत िकये जाने, पįरवितŊत 

िकये जाने, उनका िमȚाकरण िकया जाने या उनके गुɑ रखे जाने मŐ संसगŎ है 

या सोसाइटी के िकसी र᎘जːर, लेखा-पुˑक या दˑावेज मŐ कोई िमȚा या 

कपटपूणŊ Ůिविʼ करता है या ऐसा िकया जाने मŐ संसगŎ है; या 

(घ) कोई सद˟ ऐसी सɼिȅ का, ᎘जस पर िक सोसाइटी का पूिवŊक दावा है, 

कपटपूणŊ ʩयन करता है या कोई सद˟ या अिधकारी या कमŊचारी या कोई 

ʩİƅ िवŢय, अȶरण, बɀक, दान Ȫारा या अɊथा अपनी संपिȅ का ʩयन 

सोसाइटी के शोȯो ंका अपवंचन करने के कपटपूणŊ आशय से करता है; या 

(ङ) जो कोई, सिमित के सद˟ो ंया पदािधकाįरयो ंके चुनाव से पहले, उसके दौरान 

या उसके बाद कोई űʼ आचरण अपनाता है; या           

(च) कोई अिधकारी उस सोसाइटी की, ᎘जसका िक वह अिधकारी है, पुˑको,ं 

अिभलेखो,ं नगदी, Ůितभूित तथा अɊ सɼिȅ का अिभरƗण धारा 53 या 70 के 

अधीन िनयुƅ िकये गये िकसी ʩİƅ को जानबूझकर नही ंसौपंता है; या। 

˙ʼीकरण- इस धारा के Ůयोजन के ᎘लये, ऐसे अिधकारी या सद˟ के, जो इस धारा मŐ 
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िनिदŊʼ िकया गया है, अȶगŊत यथाİ˕ित, भूतपूवŊ अिधकारी या भूतपूवŊ सद˟ भी 

आवेगा।” 

(5) धारा 74 के पʮात् िनɻ᎘लİखत नवीन  धारा जोड़ी जाए, अथाŊत्:- 

“74-क. अिनयिमतताएं.- इस अिधिनयम के अधीन अिनयिमतता मानी जाएगी, 

यिद- 

(क) िकसी िनमाŊणाधीन सोसाइटी के ᎘लये अंशदान संŤह करने वाला कोई ʩİƅ 

उस अंशदान को, उसकी Ůाİɑ से चौदह िदन के भीतर छȅीसगढ़ राǛ 

सहकारी बœक, मयाŊिदत, केȾीय सहकारी बœक, िकसी नगरीय सहकारी बœक या 

िकसी डाकघर बचत बœक मŐ जमा नही ंकरता है; या 

(ख) िकसी िनमाŊणाधीन सोसाइटी के ᎘लये अंशधन संŤह करने वाला कोई ʩİƅ इस 

Ůकार एकिũत की गई िनिधयो ंका उपयोग, र᎘ज Ōː ीकृत की जाने वाली िकसी 

सोसाइटी के नाम से करता है या अɊथा कोई कारबार करने मŐ या ʩापार 

करने मŐ करता है; या 

(ग) कोई अिधकारी या कोई सद˟, ᎘जसके पास तथा जानकारी, पुˑकŐ  तथा 

अिभलेख हो,ं ऐसी जानकारी जानबूझकर नही ं देता या ऐसी पुˑकŐ  कागजपũ 

पेश नही ं करता है या र᎘ज Ōː ार Ȫारा धारा, 53, 58, 59, 60, 67 तथा 70 के 

अधीन िनयुƅ या Ůािधकृत िकये गये िकसी ʩİƅ की सहायता नही ंकरता है; 

या  

(घ) कोई िनयोजक तथा ऐसे िनयोजक की ओर से कायŊ करने वाला अɊ िनदेशक, 

Ůबɀक, सिचव या अɊ अिधकारी या अिभकताŊ धारा 42 की उप-धारा  (2) के 

उपबɀो ंका अनुपालन करने मŐ पयाŊɑ कारण के िबना चूक करता है; या 

(ङ) कोई ʩİƅ िकसी ऐसी संपिȅ का, जो धारा 40 की उप-धारा  (1) के अधीन 

भार के अȯधीन है, अजŊन करता है या उसके अजŊन मŐ दु˄ेरण करता है; या 

(च) िकसी सोसाईटी का कोई पदािधकारी या सद˟ या कोई ʩİƅ िनयमो ं के 

उʟंघन मŐ कोई कायŊ करता है; या  

(छ) कोई भी ʩİƅ जानबूझकर या िबना िकसी युİƅयुƅ कारण के अिधिनयम के 

Ůावधानो ं के तहत जारी िकसी भी कोई समंस, अȯपेƗा या िविधपूणŊ ᎘लİखत 

आदेश की अवहेलना करता है; या  
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(ज) कोई िनयोजक जो िबना कोई पयाŊɑ कारण के अपने कमŊचाįरयो ंसे कटौती की 

गई धन रा᎘श, ऐसी कटौती िकए जाने के िदनांक से चौदह िदवस की कालाविध 

के भीतर सहकारी सोसाइटी को संदाय करने मŐ िवफल रहता हो। 

˙ʼीकरण- इस धारा के Ůयोजन के ᎘लये, ऐसे अिधकारी या सद˟ के, जो इस धारा 

मŐ िनिदŊʼ िकया गया है, अȶगŊत यथाİ˕ित, भूतपूवŊ अिधकारी या भूतपूवŊ सद˟ 

भी आवेगा।” 

(6) धारा 75 के ˕ान पर िनɻ᎘लİखत धारा Ůित˕ािपत की जाए, अथाŊत्:- 

“75. अपराधो ंके ᎘लए दंड.- िकसी सोसाइटी, उसका Ůȑेक अिधकारी या भूतपूवŊ 

अिधकारी या सद˟ या भूतपूवŊ सद˟ या कोई कमŊचारी या भूतपूवŊ कमŊचारी या कोई 

अɊ ʩİƅ, िकसी भी कारŊवाई के Ůित पूवाŊŤह के िबना, जो िक उस समय लागू 

िकसी भी कानून के तहत उसके İखलाफ की जा सकती है, बीस हजार से अɊून एवं 

पचास हजार  Ŝपये से अनिधक के जुमाŊने से दंिडत होने के ᎘लए उȅरदायी होगा, 

बशतő िक वह धारा 74 मŐ व᎘णŊत िकसी अपराध के ᎘लए दोषी ठहराया गया हो।” 

(7) धारा 75 के ˕ान पर िनɻ᎘लİखत नवीन धारा Ůित˕ािपत की जाए, अथाŊत्:- 

“75-क. अिनयिमतताओ ं के ᎘लए शाİˑ.- िकसी सोसाइटी, उसका Ůȑेक 

अिधकारी या भूतपूवŊ अिधकारी या सद˟ या भूतपूवŊ सद˟ या कोई कमŊचारी या 

भूतपूवŊ कमŊचारी या कोई अɊ ʩİƅ, िकसी भी कारŊवाई के Ůित पूवाŊŤह के िबना, 

जो िक उस समय लागू िकसी भी कानून के तहत उसके İखलाफ की जा सकती है, 

धारा 74-क मŐ उİʟİखत िकसी भी अिनयिमतता के ᎘लए र᎘ज Ōː ार Ȫारा 25 हजार 

Ŝपये की शाİˑ अिधरोिपत िकए जाने के ᎘लए उȅरदायी होगा।" 

  7. छȅीसगढ़ नगरपा᎘लका अिधिनयम, 1961 (Ţ. 37 सन् 1961) मŐ, 

(1) धारा 145 मŐ, शɨ "जुमाŊने" के ˕ान पर तथा ‘’दो सौ ŝपये तक”, के ˕ान पर शɨ 

"शाİˑ" तथा "एक हजार ŝपये" Ţमशः  Ůित˕ािपत िकया जाए। 

(2) धारा 179 की उप-धारा (3) मŐ शɨ "जुमाŊने" तथा "पांच सौ ŝपये तक” के ˕ान पर 

शɨ “शाİˑ” एवं "पांच हजार ŝपये" Ţमशः  Ůित˕ािपत िकया जाए। 

(3) धारा 182 की उप-धारा (4) मŐ शɨ "जुमाŊने" तथा "पांच सौ ŝपये तक”, के ˕ान पर 

शɨ "शाİˑ" तथा "पांच हजार ŝपये" Ţमशः  Ůित˕ािपत िकया जाए। 
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(4) धारा 183 की उप-धारा (6) मŐ, शɨ "जुमाŊने", "पांच सौ ŝपये तक” तथा "दस ŝपये 

तक”, के ˕ान पर शɨ "शाİˑ", "पांच हजार ŝपये" तथा "पांच सौ ŝपये" Ţमशः  

Ůित˕ािपत िकया जाए। 

(5) धारा 185 की उप-धारा (3) मŐ, शɨ "जुमाŊने", "पǄीस ŝपये तक” तथा “दस ŝपये 

तक”, के ˕ान पर शɨ "शाİˑ", "एक हजार ŝपये" तथा "पांच सौ ŝपये" Ţमशः  

Ůित˕ािपत िकया जाए। 

(6) धारा 187 की उप-धारा (8) मŐ, शɨ "जुमाŊने", "एक हजार ŝपये तक” तथा “एक सौ 

ŝपये तक”, के ˕ान पर शɨ "शाİˑ", "दस हजार ŝपये" तथा "एक हजार ŝपये" 

Ţमशः  Ůित˕ािपत िकया जाए। 

(7) धारा 194 की उप-धारा (2) के खंड (क) मŐ, शɨ "जुमाŊने", “दो सौ पचास ŝपये 

तक” तथा “पांच ŝपये तक”, के ˕ान पर शɨ "शाİˑ", "दो हजार ŝपये” तथा “पांच सौ 

ŝपये" Ţमशः  Ůित˕ािपत िकया जाए। 

(8) धारा 197 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा “पǄीस ŝपये”, के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(9) धारा 198 मŐ, शɨ "जुमाŊने" तथा “पǄीस ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(10)  धारा 208 की उप-धारा (5) मŐ, शɨ "एक हजार ŝपये तक", के ˕ान पर शɨ 

"पांच हजार ŝपये" Ůित˕ािपत िकया जाए। 

(11)  धारा 211 मŐ, शɨ "जुमाŊने" तथा “पǄीस ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(12)  धारा 212 की उप-धारा (1) मŐ, शɨ "जुमाŊने" तथा “पǄीस ŝपये तक", के ˕ान 

पर शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(13)  धारा 222 की उप-धारा (1) मŐ, शɨ "जुमाŊने" तथा “एक सौ ŝपये तक", के ˕ान 

पर शɨ "शाİˑ" तथा "एक हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए।  

(14)  धारा 222 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा “पचास ŝपये तक", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(15)  धारा 224 की उप-धारा (2) मŐ, शɨ "जुमाŊने", "पचास ŝपये तक" तथा "दस ŝपये 

तक का", के ˕ान पर शɨ "शाİˑ", "एक हजार ŝपये" तथा "पांच सौ ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

1346 (10)



(16)  धारा 225 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(17)  धारा 226 की उप-धारा (2) मŐ, शɨ "जुमाŊने", तथा "पǄीस ŝपये तक" तथा “दस 

ŝपये तक का हो सकेगा", के ˕ान पर शɨ "शाİˑ", "एक हजार ŝपये के" तथा "पांच सौ 

ŝपये के" Ţमश: Ůित˕ािपत िकया जाए। 

(18)  धारा 228 मŐ, शɨ "जुमाŊने", "एक हजार ŝपये तक का हो सकेगा" तथा "दो हजार 

ŝपये तक" के ˕ान पर शɨ "शाİˑ", “पांच हजार ŝपये" तथा "दस हजार ŝपये" 

Ţमश: Ůित˕ािपत िकया जाए। 

(19)  धारा 231 की उप-धारा (4) मŐ, शɨ "जुमाŊने", “पांच सौ ŝपये से अिधक नही"ं तथा 

“बीस ŝपये Ůितिदन से अिधक नही"ं, के ˕ान पर शɨ "शाİˑ", "पांच हजार ŝपये" तथा 

"पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए।  

(20)  धारा 236 की उप-धारा (1) मŐ,  शɨ "जुमाŊने" तथा “पचास ŝपये तक”, के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए।  

(21)  धारा 236 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा “पचास ŝपये तक”, के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(22)  धारा 239 मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(23)  धारा 240 मŐ, शɨ "जुमाŊने", "पचास ŝपये तक" तथा “पांच ŝपये तक”, के ˕ान 

पर शɨ "शाİˑ", "एक हजार ŝपये" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया 

जाए। 

(24)  धारा 241 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक" के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(25)  धारा 242 की उप-धारा (1) मŐ, शɨ "जुमाŊने", "पǄीस ŝपये तक" तथा "पांच 

ŝपये तक", के ˕ान पर शɨ "शाİˑ", "एक हजार ŝपये" तथा "पांच सौ ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

(26)  धारा 246 मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(27)  धारा 250 मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए।  
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(28)  धारा 253 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(29)  धारा 254 के खंड (क) मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(30)  धारा 254 के खंड (ख) मŐ, शɨ “जुमाŊने” तथा "पचास ŝपये तक" के ˕ान पर शɨ 

“शाİˑ” तथा "एक हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(31)  धारा 255 की उप-धारा (2) मŐ, शɨ "जुमाŊने", "पचास ŝपये तक" तथा "पांच सौ 

ŝपये तक", के ˕ान पर शɨ "शाİˑ", "पांच सौ ŝपये" तथा "दो हजार ŝपये " Ţमश: 

Ůित˕ािपत िकया जाए। 

(32)  धारा 256 मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(33)  धारा 257 मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(34)  धारा 258 मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक", के ˕ान पर शɨ "शाİˑ" 

तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(35)  धारा 260 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर 

शɨ "शाİˑ” तथा "एक हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(36)  धारा 260 की उप-धारा (3) के ˕ान पर िनɻ᎘लİखत उप-धारा Ůित˕ािपत िकया 

जाए, अथाŊतः - 

"(3) उप-धारा (2) के अधीन िकसी ˕ान के संबंध मŐ दोष᎘स᎘Ƞ ˕ािपत हो 

जाने पर मुƥ नगरपा᎘लका अिधकारी या उसके Ȫारा Ůािधकृत (िकȶु 

अɊथा नही)ं कोई अिधकारी ऐसे ˕ान को बंद करने का आदेश देगा और 

तदुपįर ऐसे ˕ान का इस Ůकार उपयोग रोकने के ᎘लए ʩİƅयो ंको िनयुƅ 

करेगा या अɊ उपाय करेगा और ऐसा Ůȑेक ʩİƅ जो िकसी ˕ान को बंद 

कर देने का इस Ůकार आदेश िदये जाने के पʮात उसका इस Ůकार उपयोग 

करेगा या करने की अनुǒा देगा, वह शाİˑ से, जो उस ˕ान को बंद करने के 

उस Ůकार आदेश को हो चुकने के पʮात के ऐसे Ůȑेक िदन के ᎘लए ᎘जसके 

दौरान वहां उस ˕ान का इस Ůकार उपयोग करना जारी रखे या ऐसा उपयोग 

करने की अनुǒा दे, जो पांच सौ Ŝपये तक हो सकेगा, दİǷत िकया जाएगा।" 
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(37)  धारा 262 की उप-धारा (2) मŐ, शɨ "जुमाŊने" तथा "पǄीस ŝपये तक", के ˕ान 

पर शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(38)  धारा 264 की उप-धारा (4) मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(39)  धारा 268 की उप-धारा (5) मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(40)  धारा 268 की उप-धारा (6) के ˕ान पर िनɻ᎘लİखत उप-धारा Ůित˕ािपत िकया 

जाए, अथाŊत:-  

“(6) िकसी ˕ान के संबंध मŐ उप-धारा (5) के अधीन दोष᎘स᎘Ƞ ˕ािपत हो 

जाने पर मुƥ नगरपा᎘लका अिधकारी या उसके Ȫारा Ůािधकृत (परȶु 

अɊथा नही)ं कोई अिधकारी ऐसे ˕ान को बंद करने का आदेश देगा और 

तदुपįर ऐसे ˕ान का उस Ůकार उपयोग रोकने के ᎘लए ʩİƅयो ंको िनयुƅ 

करेगा या अɊ उपाय करेगा और ऐसा Ůȑेक ʩİƅ, जो ऐसे ˕ान को बंद 

करने का इस Ůकार आदेश िदए जाने के पʮात उसका इस Ůकार से उपयोग 

करेगा या करने की अनुǒा देगा, शाİˑ से, जो उस ˕ान को बंद करने के 

आदेश हो चुकने के पʮात के ऐसे Ůȑेक िदन के ᎘लए, ᎘जसके दौरान वह 

उसका इस Ůकार उपयोग करना जारी रखे या ऐसा उपयोग करने की अनुǒा 

दे, जो पांच सौ Ŝपये तक हो सकेगा, से दǷनीय होगा।" 

(41)  धारा 269 की उप-धारा (2) एवं (3) मŐ, शɨ "म᎘ज Ōː ेट", "जुमाŊने" तथा "पांच सौ 

ŝपये तक", के ˕ान पर शɨ "मुƥ नगरपा᎘लका अिधकारी", "शाİˑ" तथा "पांच हजार 

ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(42)  धारा 272 की उप-धारा (3) मŐ, शɨ "जुमाŊने", "पचास ŝपये तक" तथा "दस ŝपये 

तक", के ˕ान पर शɨ "शाİˑ", "एक हजार ŝपये" तथा "पांच सौ ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

(43)  धारा 272 की उप-धारा (4) के ˕ान पर िनɻ᎘लİखत उप-धारा Ůित˕ािपत िकया 

जाए, अथाŊत- 

"(4) उप-धारा (3) के अधीन िकसी ˕ान के संबंध मŐ दोष᎘स᎘Ƞ ˕ािपत हो 

जाने पर मुƥ नगरपा᎘लका अिधकारी या उसके Ȫारा Ůािधकृत (िकȶु 

अɊथा नही)ं कोई अɊ अिधकारी ऐसे ˕ान को बंद कर देने का आदेश देगा 
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और तदुपįर ऐसे ˕ान का उस Ůकार उपयोग रोकने के ᎘लए ʩİƅयो ंको 

िनयुƅ करेगा या अɊ उपाय करेगा।" 

(44)  धारा 278 मŐ, शɨ "पचास ŝपये तक" के ˕ान पर शɨ “एक हजार ŝपये" 

Ůित˕ािपत िकया जाए। 

(45)  धारा 283 की उप-धारा (2) मŐ, शɨ “जुमाŊने”, "दो सौ ŝपये तक"  तथा "चालीस 

ŝपये तक", के ˕ान पर शɨ “शाİˑ", "एक हजार ŝपये” तथा "एक सौ ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

(46)  धारा 283 की उप-धारा (4) मŐ, शɨ "जुमाŊने", "पचास ŝपये तक"  तथा "दस ŝपये 

तक", के ˕ान पर शɨ "शाİˑ", “पांच सौ ŝपये” तथा "दो सौ ŝपये " Ţमश: Ůित˕ािपत 

िकया जाए। 

(47)  धारा 285 की उप-धारा (3) मŐ, शɨ "जुमाŊने" तथा "पचास ŝपये", के ˕ान पर 

शɨ "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(48)  धारा 290 की उप-धारा (2) मŐ शɨ "पांच सौ ŝपये तक" तथा "पचास ŝपये से 

अिधक नही"ं, के ˕ान पर शɨ “पांच हजार ŝपये” तथा "एक हजार ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

(49)  धारा 291 मŐ, शɨ "Ůथम वगŊ म᎘ज Ōː ेट", "जुमाŊने" तथा "पǄीस ŝपये से अनिधक",  

के ˕ान पर शɨ "मुƥ नगर पा᎘लका अिधकारी", "शाİˑ" तथा "पांच हजार ŝपये" 

Ţमश: Ůित˕ािपत िकया जाए। 

(50)  धारा 296 मŐ, शɨ "जुमाŊने", "पांच सौ ŝपये तक", "पांच ŝपये तक" तथा 

"म᎘ज Ōː ेट" के ˕ान पर शɨ "शाİˑ", "पांच हजार ŝपये", “पांच सौ ŝपये" तथा "मुƥ 

नगर पा᎘लका अिधकारी" Ţमश: Ůित˕ािपत िकया जाए। 

(51)  धारा 297 मŐ, शɨ "जुमाŊने", "पचास ŝपये तक" तथा "पांच ŝपये तक", के ˕ान 

पर शɨ "शाİˑ", "पांच हजार ŝपये" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया 

जाए। 

(52)  धारा 300 मŐ, शɨ "म᎘ज Ōː ेट", "जुमाŊने" तथा "पचास ŝपये तक", के ˕ान पर शɨ 

"मुƥ नगरपा᎘लका अिधकारी", "शाİˑ" तथा "पांच सौ ŝपये" Ţमश: Ůित˕ािपत िकया 

जाए। 

(53)  धारा 339-झ की उप-धारा (2) मŐ शɨ "जुमाŊने", “1,000/- ŝ." तथा "25,000/- 

ŝ.", के ˕ान पर शɨ "शाİˑ", "दस हजार ŝपये" तथा "दो लाख पचास हजार ŝपये" 
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Ţमश: Ůित˕ािपत िकया जाए।  

(54) धारा 339-झ की उप-धारा (4) मŐ शɨ "जुमाŊने" तथा "25,000/- ŝ.", के ˕ान पर 

शɨ "शाİˑ" तथा "दो लाख पचास हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(55)  धारा 356 की उप-धारा (5) मŐ, शɨ "जुमाŊने" तथा "पांच सौ ŝपये तक", के ˕ान 

पर शɨ "शाİˑ" तथा "पांच हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(56)  धारा 357 की उप-धारा (5) मŐ, शɨ "जुमाŊने", "पांच सौ ŝपये तक", तथा "पांच 

ŝपये तक", के ˕ान पर शɨ "शाİˑ", "पांच हजार ŝपये" तथा "पांच सौ ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

8. छȅीसगढ़ नगरपा᎘लक िनगम अिधिनयम, 1956 (Ţ. 23 सन् 1956) मŐ, 

(1) धारा 142 की उप-धारा (3) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 

(2) धारा 165 की उप-धारा (2) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 

(3) धारा 166 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(4) धारा 170 की उप-धारा (1) मŐ, शɨ "अथŊदǷ" तथा "या तो अिभकर के जो िक 

वˑुओ ंपर वसूली योƶ दस गुने तक हो या पचास ŝपये तक, जो भी अिधक हो, हो सकता 

है" के ˕ान पर शɨ "शाİˑ" तथा "पांच हजार ŝपये होगा" Ţमश: Ůित˕ािपत िकया 

जाए। 

(5) धारा 171 मŐ, शɨ "अथŊदǷ" तथा "या तो आयात पर देय ऐसे पथकर या उपकर के 

मूʞ के दस गुने तक या पचास ŝपये तक, जो भी अिधक हो, हो सकता है" के ˕ान पर 

शɨ "शाİˑ" तथा "पांच हजार ŝपये होगा" Ţमश: Ůित˕ािपत िकया जाए। 

(6) धारा 199 की उप-धारा (2) मŐ, शɨ "अथŊदǷ", "पांच सौ ŝपये तक हो सकता है"  

तथा "पचास ŝपये से अिधक न हो" के ˕ान पर शɨ "शाİˑ","पांच हजार ŝपये होगा" 

तथा "पांच सौ ŝपये हो” Ţमश: Ůित˕ािपत िकया जाए। 

(7) धारा 200 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(8) धारा 201 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(9) धारा 236 की उप-धारा (2) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 
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(10)  धारा 252 की उप-धारा (2) मŐ, शɨ "अथŊदǷ", "दो हजार ŝपये से अिधक न हो" 

तथा "दो सौ ŝपये" के ˕ान पर शɨ "शाİˑ", "दो हजार ŝपये होगा" तथा "एक हजार 

ŝपये" Ţमश: Ůित˕ािपत िकया जाए।  

(11)  धारा 257 की उप-धारा (5) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 

(12)  धारा 258 की उप-धारा (4) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 

(13)  धारा 272 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(14)  धारा 290 की उप-धारा (2) मŐ शɨ "अथŊदǷ" तथा "दस ŝपये तक का हो सकता 

है" के ˕ान पर शɨ "शाİˑ" तथा "पांच हजार ŝपये होगा” Ţमश: Ůित˕ािपत िकया 

जाए। 

(15)  धारा 292-झ की उप-धारा (2) मŐ शɨ "जुमाŊने", "1000/- ŝ." तथा "25000/- ŝ."  

के ˕ान पर शɨ "शाİˑ", "दस हजार ŝपये" तथा "दो लाख पचास हजार ŝपये" Ţमश: 

Ůित˕ािपत िकया जाए। 

(16)  धारा 292-झ की उप-धारा (4) मŐ शɨ "जुमाŊने" तथा "25000/- ŝ." के ˕ान पर 

शɨ "शाİˑ" तथा "दो लाख पचास हजार ŝपये" Ţमश: Ůित˕ािपत िकया जाए। 

(17)  धारा 302 की उप-धारा (2) मŐ शɨ "अथŊदǷ", "पांच हजार ŝपये तक हो सकता 

है" तथा "दो सौ ŝपये तक हो सकता है" के ˕ान पर शɨ "शाİˑ", “पांच हजार ŝपये 

होगा" तथा "एक हजार ŝपये होगा" Ţमश: Ůित˕ािपत िकया जाए। 

(18)  धारा 332 की उप-धारा (4) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए।  

(19)  धारा 334 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(20)  धारा 335 की उप-धारा (1) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 

(21)  धारा 336 की उप-धारा (1) मŐ, शɨ "अनुसूची-दो के अनुसार" के ˕ान पर शɨ 

"पांच हजार ŝपये" Ůित˕ािपत िकया जाए।  

(22)  धारा 336 की उप-धारा (2) मŐ, शɨ "अनुसूची-दो के अनुसार" के ˕ान पर शɨ 

"पांच हजार ŝपये" Ůित˕ािपत िकया जाए। 
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(23)  धारा 340 की उप-धारा (1) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" 

Ůित˕ािपत िकया जाए। 

(24)  धारा 341 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(25)  धारा 342 की उप-धारा (2) मŐ शɨ "अथŊदǷ" तथा "100 ŝपये तक का हो सकता 

है िकȶु पǄीस ŝपये से कम नही ं होगा" के ˕ान पर शɨ "शाİˑ" तथा "दस हजार 

ŝपये का होगा" शɨ Ţमश: Ůित˕ािपत िकया जाए । 

(26)  धारा 343 की उप-धारा (3) मŐ, शɨ "अथŊदǷ", “पांच सौ ŝपये तक का हो सकता 

है" तथा "पचास ŝपये तक हो सकता है" के ˕ान पर शɨ "शाİˑ", "पांच हजार ŝपये 

होगा" तथा "पांच सौ ŝपये होगा" Ţमश: Ůित˕ािपत िकया जाए । 

(27)  धारा 344 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(28)  धारा 345 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(29)  धारा 346 मŐ, शɨ "अथŊदǷ", "एक हजार ŝपये तक हो सकता है" तथा "दो हजार 

ŝपये तक हो सकता है" के ˕ान पर शɨ "शाİˑ", "पांच हजार ŝपये होगा" तथा "दस 

हजार ŝपये से" Ţमश: Ůित˕ािपत िकया जाए। 

(30)  धारा 346-अ मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया 

जाए। 

(31)  धारा  356 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(32)  धारा 357 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(33)  धारा 358 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 

(34)  धारा 360 की उप-धारा (1) मŐ, शɨ समूह "अनुसूची-दो के अनुसार होगा" के ˕ान 

पर "पांच सौ ŝपये होगा" Ůित˕ािपत िकया जाए। 

(35) धारा 360 की उप-धारा (3) तथा उप-धारा (5) मŐ, शɨ समूह "अनुसूची-दो के 

अनुसार होगा" के ˕ान पर "एक हजार ŝपये होगा" Ůित˕ािपत िकया जाए। 

(36)  धारा 361 मŐ, शɨ समूह "अनुसूची-दो के अनुसार" के ˕ान पर शɨ समूह "पांच 

हजार ŝपये" Ůित˕ािपत िकया जाए।  

(37)  धारा 363 मŐ, शɨ समूह "िवचारािधकार रखने वाला कोई भी Ůथम ŵेणी म᎘ज Ōː ेट" 

तथा "अथŊदǷ" के ˕ान पर "आयुƅ" तथा "शाİˑ" Ţमश: Ůित˕ािपत िकया जाए। 

(38)  धारा 399 मŐ, शɨ समूह "अनुसूची-दो के अनुसार" के ˕ान पर शɨ समूह "पांच 

हजार ŝपये" Ůित˕ािपत िकया जाए। 
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(39)  धारा 428 की उप-धारा (1) खǷ (अ) मŐ, शɨ "जुमाŊने", "पांच हजार ŝपये तक का 

हो सकेगा" तथा "एक सौ ŝपये तक हो सकेगा” के ˕ान पर शɨ "शाİˑ", "पांच हजार 

ŝपये होगा" तथा "पांच सौ ŝपये होगा" Ţमश: Ůित˕ािपत िकया जाए। 

(40) धारा 428 की उप-धारा (1) खǷ (आ) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ 

"शाİˑ" Ůित˕ािपत िकया जाए। 

(41) धारा 428 की उप-धारा (2) मŐ शɨ "अपराधी", "अथŊदǷ" तथा "म᎘ज Ōː ेट" के ˕ान 

पर शɨ "उʟंघनकताŊ", "शाİˑ" तथा "आयुƅ" Ţमश: Ůित˕ािपत िकया जाए । 

(42)  धारा 434 के शीषŊक मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत 

िकया जाए। 

(43)  धारा 434 (1) मŐ, शɨ समूह "ऐसे अथŊदǷ से दǷनीय होगा जो उƅ ता᎘लका के 

तृतीय ˑंभ मŐ उʟेİखत धन तक हो सकता है" के ˕ान पर "ऐसे शाİˑ से दǷनीय होगा 

जो उƅ ता᎘लका के तृतीय ˑंभ मŐ उʟेİखत है" Ůित˕ािपत िकया जाए। 

(44)  धारा 434 (2) मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया 

जाए। 

(45)  धारा 434 की उप-धारा (2) मŐ, शɨ “जो उƅ ता᎘लका के चौथे ˑंभ मŐ उʟेİखत 

धन तक हो सकता है" के ˕ान पर शɨ समूह "जो उƅ ता᎘लका के चौथे ˑंभ मŐ 

उʟेİखत है" Ůित˕ािपत िकया जाए। 

(46)  धारा 435 मŐ, शɨ समूह "अनुसूची-दो के अनुसार" के ˕ान पर शɨ समूह "पांच 

हजार ŝपये" Ůित˕ािपत िकया जाए। 

(47)  धारा 437 मŐ, शɨ समूह "अनुसूची-दो के अनुसार" के ˕ान पर शɨ समूह "पांच 

हजार ŝपये" Ůित˕ािपत िकया जाए। 

(48)  धारा 438 मŐ, शɨ समूह "या ऐसे अथŊदǷ से जो एक हजार ŝपये तक का हो 

सकेगा या दोनो ंसे" के ˕ान पर शɨ समूह "या पांच हजार ŝपये के अथŊदंड या दोनो ंसे" 

Ůित˕ािपत िकया जाए। 

(49)  धारा 439 की उप-धारा (1) मŐ, शɨ समूह "या ऐसे अथŊदǷ से जो एक हजार ŝपये 

तक का हो सकेगा या दोनो ंसे” के ˕ान पर शɨ समूह "पांच हजार ŝपये के अथŊदंड या 

दोनो ंसे" Ůित˕ािपत िकया जाए। 

(50)  धारा 440 मŐ, शɨ "अथŊदǷ" के ˕ान पर शɨ "शाİˑ" Ůित˕ािपत िकया जाए। 
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(51)  अनुसूची-दो के ˕ान पर मŐ, िनɻ᎘लİखत अनुसूची Ůित˕ािपत की जाए, अथाŊत:-  

“अनुसूची-दो 

धारा, 

उप-धारा 

या खǷ 

िवषय वˑु का संिƗɑ उʟेख 

 

शाİˑ जो 

अिधरोिपत की 

जाएगी 

(1) (2) (3) 

धारा 142 

उप-धारा  (3) 

िनधाŊरण कायŊ मŐ जानबूझकर िवलंब 

करना या बाधा डालना. 

पांच हजार ŝपये 

धारा 165 

उप-धारा (2) 

कर की देनदारी के सɾɀ मŐ असȑ 

जानकारी देना या लोप करना. 

पांच हजार ŝपये 

धारा 166 ˢामी के सɾɀ मŐ गलत जानकारी देना. पांच हजार ŝपये 

धारा 200 मलवहन आिद को सड़क या सावŊजिनक 

˕ान पर बहाना. 

पांच हजार ŝपये 

धारा 201 

 

Ůािधकार के िबना जल िनकासो ंका 

िनमाŊण या उनमŐ पįरवतŊन. 

पांच हजार ŝपये 

 

धारा 236 

उप-धारा  (2) 

अनुǒा के िबना मुƥ केबल, पाइप, 

िनकास आिद से संयोजन करना. 

पांच हजार ŝपये 

 

धारा 257 

उप-धारा  (5) 

अŮािधकृत ˕ान मŐ िवŢय हेतु पशु का 

वध करना. 

पांच हजार ŝपये 

 

धारा 258 

उप-धारा (4) 

देख-रेख मŐ पशु की मृȑु की İ˕ित मŐ 

िनİʻयता  

एक सौ ŝपये  
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धारा 272 

खǷ (इ) 

भयंकर रोग के संबंध मŐ सूचना देने मŐ 

िवफलता. 

पांच हजार ŝपये 

 

धारा 332 पेड़ो के काटे जाने, भवन के िनमाŊण या 

िगराये जाने आिद के समय सड़को ंका 

सुरƗण आदे᎘शत करने की शİƅ. 

 

पांच हजार ŝपये 

एवं िȪतीय अथवा 

पʮातवतŎ 

उʟंघन की दशा 

मŐ पांच सौ ŝपये 

Ůित िदन 

धारा 334 िदशासूचक-ˑंभो,ं दीप-ˑंभो ंआिद का 

नʼ िकया जाना. 

एक हजार ŝपये  

धारा 335 

उप-धारा  (1) 

अनुǒा के िबना पचŘ का िचपकाया जाना. पांच हजार ŝपये 

 

धारा 340 

उप-धारा  (1) 

अनुǒा के िबना पशुओ ंका बांधा जाना. 

 

पांच सौ ŝपये 

 

धारा 341 समुिचत Ůकाश के िबना वाहन चलाना. पांच सौ ŝपये 

धारा 344 आưेय अ˓ो ंका चलाया जाना. पांच हजार ŝपये 

धारा 345 खदान खनन, सुरंग लगाना, इमारती 

लकड़ी काटना या भवन िनमाŊण. 

पांच हजार ŝपये 

 

धारा 346-अ नाली या पाũ के अितįरƅ अɊ िकसी भी 

˕ान मŐ थूकना. 

पांच सौ ŝपये 

धारा 356  मुख-बंधनी के िबना कुȅो ंको घूमने देना. एक हजार ŝपये 
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धारा 357 हािथयो ंआिद का िनयंũण नही ंकरना. एक हजार ŝपये 

धारा 358 घोड़े या अɊ पशु को खुला छोड़ना. एक हजार ŝपये 

धारा 363 अवैध ŝप से ʩिभचार गृह का संचालन. पांच हजार ŝपये" 
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4. 
 

(1) The administrative jurisdiction for the laws 

specified in the schedule to this Act shall 

continue to vest in the respective departments 

as earlier. The concerned departments shall, 

within their administrative domain, make 

necessary amendments to the applicable rules 

and issue appropriate guidelines for the 

effective implementation of the provisions of 

this Act. Further, the relevant department shall 

appoint adjudicating officers, appellate 

authorities and recovery mechanism for the 

purposes specified in the schedule, in such 

manner and subject to such terms and 

conditions as may be prescribed. 

 
 

Savings. 

  

(2) Nothing in this Act shall be construed to 

invalidate any legal proceedings instituted or 

concluded prior to its commencement, nor 

shall it be deemed to confer validity upon any 

illegal proceedings. 

  

SCHEDULE 

(See Section 2) 

1.  In the Chhattisgarh Nagar Tatha Gram Nivesh Act, 1973 (No. 23 of 1973), 
 

(1) In sub-section (2) of Section 69-B, for the words “shall be punishable with 

simple imprisonment for a term which may extend to three months or with 
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fine which may extend to fifty thousand rupees, or with both” the words 

“shall be punishable with penalty which may extend to fifty thousand 

rupees” shall be substituted. 
 

(2) In sub-section (4) of Section 69-B, for the words “with imprisonment for a 

term which may extend to three Months or with fine which may extend to 

five thousand rupees or with both”, the words “with penalty which may 

extend to Twenty-five thousand rupees” shall be substituted. 
 

 

(3) In sub-section (5) of Section 69-B, for the words “a fine” and “one”, the 

words “penalty” and “five” shall be substituted, respectively. 
 

(4) In sub-section (6) of Section 69-B, for the words “a fine”, the word 

“penalty” shall be substituted. 
 

(5) In sub-section (2) of Section 77, for the words “on conviction, be punished 

with simple imprisonment for a term which may extend to three months, or 

with a fine which may extend to five hundred rupees or with both”, the 

words “be liable to a penalty not exceeding fifty thousand rupees” shall be 

substituted. 

2.  In the Chhattisgarh Society Registrikaran Adhiniyam, 1973 (No. 44 of  1973), 
 

(1) In sub-section (4) of Section 16, for the words “five hundred”, the words 

“one thousand” shall be substituted. 
 

(2) In sub-section (4) of Section 16, the following Proviso shall be added, 

namely: -  
 

"Provided that, the limit specified in this sub-section shall remain five 

hundred rupees for women's self-help groups." 
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(3)  For Section 31-A, the following shall be substituted, namely: - 
 

“31-A. Education officer as registrar.- In this chapter, the term 'Registrar' 

is also meant to include the Education Officer, as specified in clause 

(c) of Section 2 of the Chhattisgarh Non-Government Educational 

Institutions (Payment of Salaries to Teachers and Other Employees) 

Act, 1978.” 
 
 

(4) In sub-section (1) of Section 38, for the words “five hundred” and “fifty”, 

the words “two thousand” and “five hundred” shall be substituted, 

respectively. 
 
 

(5) In sub-section (2) of Section 38, for the words “two thousand”, the words 

“five thousand” shall be substituted. 
 

(6) In sub-section (2) of Section 38, the following Proviso shall be added, 

namely: -  
 

"Provided that, the limit specified in this sub-section shall remain two 

thousand rupees for women's self-help groups." 
 

 

(7) In Section 39, for the word “twenty”, the words “two hundred” shall be 

substituted. 

(8) After Section 39, the following Section shall be added, namely: - 
 

“39-A. Composition of offence.-(1) In the event of a contravention of sub-

section (4) of Section 16, Section 38, and Section 39 of this Act, the 

Registrar may, upon payment of a sum of five thousand rupees by the 

defaulting society/office bearer/ person, permit the compounding of 

the said contravention under the aforementioned Sections. 

  Provided that, the limit specified in this sub-section shall remain 

1346 (25)



 

two thousand rupees for women's self-help groups. 

(2) On payment of the compounding amount as specified under sub-section 

(1), the defaulting society/office bearer/ person shall be absolved of 

the said contravention under the aforementioned sections and shall not 

be liable for prosecution.” 

3.  In the Chhattisgarh Industrial Relations Act, 1960 (No. 27 of 1960), 
 

(1) After Section 93, the following Section shall be added, namely:- 

 "93-A. Composition of offence.- 

(1) On application by the accused, either before or after prosecution, a 

Gazetted Officer may compound offences punishable under Section 

86,87,88,89,90,91,92 and 93, as specified by the State Government via 

notification, for an amount up to 50% of the maximum prescribed 

fine. 

(2) The provision contained in sub-section (1) shall not apply to- 

 (a) the commission of an offence of a similar nature which has  

previously been compounded; 

 (b) the commission of an offence of a similar nature for which the  

person has previously been convicted; 

 if the person commits such offence for the second time or thereafter 

within a period of five years from the date of the previous 

compounding or conviction. 

(3) Officers authorized under sub-section (1) shall exercise their powers 

of compounding of such offence under the direction, control, and 

supervision of the State Government. 

(4) Every application for compounding of an offence shall be made in 
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such form and manner as may be prescribed. 

(5) Where an offence has been compounded before the institution of 

prosecution, no prosecution shall be instituted against the offender in 

respect of such offence which has been so compounded. 

(6) Where an offence is compounded after the institution of prosecution, 

such compounding shall be brought to the notice of the court, where 

the prosecution is pending, in writing by the officer specified under 

sub-section (1). Upon such intimation of compounding of the offence, 

the person against whom the offence has been so compounded shall be 

discharged. 

(7) Any person who fails to comply with the order issued by the officer 

specified under sub-section (1) shall, in addition to any other penalty, 

be liable to pay an amount equivalent to twenty percent of the 

maximum fine prescribed for the said offence. 
 

(8) No offence punishable under the provisions of this Act shall be 

compounded except in accordance with and subject to the provisions 

of this Section." 

4.  In the Chhattisgarh Excise Act, 1915 (No. 02 of 1915), 
 

(1) In Section 36-A, for the words “imprisonment for a term which may extend to 

one year or with fine which shall not be less than five thousand rupees but 

which may extend to twenty five thousand rupees, or with both”, the words 

“penalty for the first offence which shall not be less than five thousand rupees” 

shall be substituted. 

(2) For sub-section (1) of Section 36-F, the following sub-section shall be 

substituted, namely:- 
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“(1) Except at the premises licensed for consumption of alcohol, if 

anyone is found consuming alcohol or in intoxicated condition at public 

places like-educational institutions, hospitals, temples of worship, bus 

stand, railway station and public road etc., shall be punished with 

penalty for the first offence of two thousand rupees and in case of 

repeated offence with a penalty of five thousand.” 
 

(3) In sub-section (2) of Section 36-F, for the words “fine which shall not be less 

than ten thousand rupees but which may extend to twenty five thousand rupees 

and three months imprisonment”, the words “penalty for the first offence of ten 

thousand rupees, and in case of repeated offence with a fine of twenty five 

thousand rupees” shall be substituted. 
 

(4) For Section 39, the following Section shall be substituted, namely:- 

“39. Penalty for obstruction of authorized officers etc.- 

Whoever - 

(a) when called upon by any authorized officer to produce any license 

or to furnish any information or to submit any register, record, or 

document as required under this Act, intentionally refuses to do so, 

or obstructs such officer or any other authorized person in the 

discharge of their duties, shall be liable for penalty which may 

extend to twenty-five thousand rupees. 

(b)     contravenes any rule made under this Act other than those made 

under Section 34 or Section 62, shall be liable for penalty which 

may extend to one lakh rupees. 

(c)     obstructs, prevents, or hinders any authorized officer or person acting 

on their behalf in lawful exercise of any power conferred under this 
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Act or the rules made thereunder, shall be liable for penalty which 

may extend to one lakh rupees: 

   Provided that, in cases involving licenses operated by the State 

Government or by corporations wholly owned and controlled by the State 

Government, the employees appointed by the authorized agency/agencies 

in the prescribed manner shall be held liable for any unlawful acts.” 
 

(5) In sub-section (1) of Section 40, for the words “with imprisonment for a term 

which may extend to one year or with fine which shall not be less than five 

hundred rupees but which may extends to four thousand rupees, or with both”, 

the words “with penalty for the first offence of five thousand rupees and in 

case of repeated offence with a penalty of ten thousand rupees” shall be 

substituted. 

(6) In sub-section (2) of Section 40, for the word “fine”, the word “penalty” shall 

be substituted. 

5.  In the Chhattisgarh Fire and Emergency Services Act, 2018 (No. 19 of 2018), 

(1) In Section 24, for the words “with imprisonment which may extend to three 

months or with fine which may extend to an amount not exceeding three months' 

pay of such member, or with both, in addition to any departmental administrative 

action he may be subject to”, the words “with penalty for the first offence not 

exceeding 02 months' pay of such member, and in case of second offence, fine not 

exceeding 05 months' pay of such member and for repeated offence imprisonment 

which may extend to 03 months or with fine which may extend to an amount not 

exceeding 06 months' pay of such member, or with both, in addition to any 

departmental administrative action he may be subject to” shall be substituted. 

(2) In Section 48, for the words “shall be punishable with imprisonment for a 
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term which may extend to three months, or with fine which may extend to 

five thousand rupees, or with both”, the words “for the first offence shall be 

liable for a penalty of ten thousand rupees and for the second offence shall 

be liable to fine of twenty thousand rupees or imprisonment for three months 

or with both” shall be substituted. 

6.  In the Chhattisgarh Cooperative Societies Act, 1960 (No. 17 of 1961), 
 

(1) For sub-section (2) of Section 59-A, the following sub-section shall be 

substituted, namely: - 

"(2) If any such person refuses to produce before the Registrar or any person 

authorized by him under sub-section (1) of Section 59 any book or 

papers which it is his duty under sub-section (1) to produce or to 

answer any question which is put to him by the Registrar or the 

person authorized by the Registrar in pursuance of sub-section (1), 

the Registrar or the person authorised by the Registrar may certify 

the refusal and the Registrar may, after hearing, any statement which 

may be offered in defense impose a penalty which shall not be less 

than twenty thousand rupees but which shall may extend to fifty 

thousand rupees to the defaulter."  
 

(2) In sub-section (2) of Section 73, for the word "fine", "up to two hundred 

rupees" and “five”, the words "penalty", "two thousand rupees" and “five 

hundred” shall be substituted, respectively. 

(3) In Chapter IX, for the existing heading of the Chapter, the following heading 

shall be substituted, namely: -  

"OFFENCES, IRREGULARITIES, PUNISHMENTS AND PENALTIES".   
 

(4) For Section 74, the following Section shall be substituted, namely: -   
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"74. Offences. - It shall be an offence under this Act, if, -   

(a) a Board of Directors or an officer or member thereof wilfully makes a 

false report or furnishes false information or dishonestly fails to 

maintain accounts or dishonestly maintains false accounts; or   

(b) any officer of a society wilfully recommends or sanctions for his own 

personal use or benefit or for the use or benefit of a person in whom 

he is interested loan in the name of any other person; or   

(c) an officer or any member destroys, mutilates, alters, falsifies or secretes 

or is privy to the destruction, mutilation, alteration, falsification or 

secreting of any books, papers or securities, or makes or is privy to 

the making of any false or fraudulent entry in any register, book of 

account or document belonging to the society; or   

(d) a member fraudulently disposes of property over which the society has a 

prior claim or a member or officer or employee or any person 

disposes of his property by sale, transfer, mortgage, gift or otherwise 

with the fraudulent intention of evading the dues of the society; or 

(e) whoever, before, during or after the election of members of the Board of 

Directors or office bearers adopts any corrupt practice; or  

(f) an officer wilfully fails to hand over custody of books, records, cash, 

security and other property belonging to the society of which he is an 

officer, to a person appointed under Section 53 or 70.  

Explanation-For the purposes of this section an officer or a member referred 

to in this Section shall include past officer or past member, as the case 

may be." 
 

(5) After Section 74, the following Section shall be inserted, namely: - 

"74-A. Irregularities.-It shall be an Irregularity under this Act, if,- 

1346 (31)



 

(a) any person collecting share money for a society information does not 

deposit the same in the Chhattisgarh State Co-operative Bank 

Limited, a Central Co-operative Bank, an Urban Co-operative 

Bank or a Postal Savings Bank, within fourteen days of its receipt: 

or 

(b) a person collecting the share money for a society information makes use 

of the funds so raised for conducting any business or trading in the 

name of a society to be registered or otherwise; or 

(c) an officer or a member who is in possession of information, books and 

records, wilfully fails to furnish such information or produce such 

books and papers or does not give assistance to a person appointed 

or authorised by the Registrar under Section 53, 58, 59, 60, 67 and 

70; or 

(d) any employer and other director, manager, secretary or other officer or 

agent acting on behalf of such employer who, without sufficient 

cause, fails to comply with provisions of sub-section (2) of 

Section 42; or 

(e) any person acquires or abets in the acquisition of any property which is 

subject to a charge under sub-section (1) of Section 40; or  

(f) an officer or member of a society or any person does any act in 

contravention of the rules; or 

(g) any person wilfully or without any reasonable excuse disobeying any 

summons, requisition or lawful written order issued under the 

provisions of the Act; or 

(h) any employer who without sufficient cause, fails to pay to a Co-operative 

society the amount deducted by him from its employee within a 
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period of fourteen days from the date on which such deduction is 

made. 

Explanation-For the purposes of this section an officer or a member 

referred to in this section shall include past officer or past member, as 

the case may be." 
 

(6) For Section 75, the following Section shall be substituted, namely: - 

"75. Punishment for offences.-Every Board of Directors, officer or past 

officer or member or past member or an employee or past employee of 

a society or any other person shall, without prejudice to any action that 

may be taken against him under any law for the time being in force, be 

liable to be punished with fine which shall not be less than twenty 

thousand rupees but which may extend to fifty thousand rupees 

provided that he is convicted of any offence mentioned in Section 74." 
 

(7) After Section 75, the following Section shall be added, namely: - 

"75-A. Penalties for Irregularities.-Every Board of Directors, officer or 

past officer or member or past member or an employee or past 

employee of a society or any other person shall, without prejudice to 

any action that may be taken against him under any law for the time 

being in force, be liable to be penalized by the Registrar with a 

penalty not exceeding Rs. 25 thousand for any irregularity mentioned 

in Section 74-A.” 
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7.  In the Chhattisgarh Municipalities Act, 1961 (No. 37 of 1961), 

(1) In Section 145, for the words “fine” and “which may extend to two hundred 

rupees”, the words “penalty” and “of one thousand rupees” shall be substituted, 

respectively. 

(2) In sub-section (3) of Section 179, for the words “fine” and “which may extend 

to five hundred rupees”, the words “penalty” and “of five thousand rupees” 

shall be substituted, respectively. 

(3) In sub-section (4) of Section 182, for the words “fine” and “which may extend 

to five hundred rupees”, the words “penalty” and “of five thousand rupees” 

shall be substituted, respectively. 

(4) In sub-section (6) of Section 183, for the words “fine”, “which may extend to 

five hundred rupees” and “which may extend to ten rupees”, the words 

“penalty”, “of five thousand rupees” and “of five hundred rupees” shall be 

substituted, respectively. 

(5) In sub-section (3) of Section 185, for the words “fine”, “which may extend to 

twenty five rupees” and “which may extend to ten rupees”, the words 

“penalty”, “of one thousand rupees” and “of five hundred rupees” shall be 

substituted, respectively. 

(6) In sub-section (8) of Section 187, for the words “fine”, “which may extend to 

one thousand rupees” and “which may extend to one hundred rupees”, the 

words “penalty”, “of ten thousand rupees” and “of one thousand rupees” shall 

be substituted, respectively. 

(7) In clause (a) of sub-section (2) of Section 194, for the words “fine”, “which 

may extend to two hundred and fifty rupees” and “which may extend to five 

rupees”, the words “penalty”, “of two thousand rupees” and “of five hundred 

rupees” shall be substituted, respectively. 
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(8) In sub-section (2) of Section 197, for the words “fine” and “which may extend 

to twenty five rupees”, the words “penalty” and “of five hundred rupees” shall 

be substituted, respectively. 

(9) In Section 198, for the words “fine” and “which may extend to twenty five 

rupees”, the words “penalty” and “of five thousand rupees” shall be 

substituted, respectively. 

(10) In sub-section (5) of Section 208, for the words “which may extend to one 

thousand rupees”, the words “of five thousand rupees” shall be substituted. 

(11) In Section 211, for the words “fine” and “which may extend to twenty five 

rupees”, the words “penalty” and “of five hundred rupees” shall be substituted, 

respectively. 

(12) In sub-section (1) of Section 212, for the words “fine” and “which may extend 

to twenty five rupees”, the words “penalty” and “of five hundred rupees” shall 

be substituted, respectively. 

(13) In sub-section (1) of Section 222, for the words “fine” and “which may extend 

to one hundred rupees”, the words “penalty” and “of one thousand rupees” 

shall be substituted, respectively. 

(14) In sub-section (2) of Section 222, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively.  

(15) In sub-section (2) of Section 224, for the words “fine”, “which may extend to 

fifty rupees” and “which may extend to ten rupees”, the words “penalty”, “of 

one thousand rupees” and “of five hundred rupees” shall be substituted, 

respectively. 

(16) In sub-section (2) of Section 225, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 
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substituted, respectively. 

(17) In sub-section (2) of Section 226, for the words “fine”, “which may extend to 

twenty five rupees” and “which may extend to ten rupees”, the words 

“penalty”, “of one thousand rupees” and “of five hundred rupees” shall be 

substituted, respectively. 

(18) In Section 228, for the words “fine”, “which may extend to one thousand 

rupees” and “which may extend to two thousand rupees”, the words 

“penalty”, “of five thousand rupees” and “of ten thousand rupees” shall be 

substituted, respectively. 

(19) In sub-section (4) of Section 231, for the words “fine”, “which may extend to 

five hundred rupees” and “which may extend to twenty rupees”, the words 

“penalty”, “of five thousand rupees” and “of five hundred rupees” shall be 

substituted, respectively. 

(20) In sub-section (1) of Section 236, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(21) In sub-section (2) of Section 236, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(22) In Section 239, for the words “fine” and “which may extend to twenty five 

rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(23) In Section 240, for the words “fine”, “which may extend to fifty rupees” and 

“which may extend to five rupees”, the words “penalty”, “of one thousand 

rupees” and “of five hundred rupees” shall be substituted, respectively. 

(24) In sub-section (2) of Section 241, for the words “fine” and “which may extend 
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to twenty five rupees”, the words “penalty” and “of five hundred rupees” 

shall be substituted, respectively. 

(25) In sub-section (1) of Section 242, for the words “fine”, “which may extend to 

twenty five rupees” and “which may extend to five rupees”, the words 

“penalty”, “of one thousand rupees” and “of five hundred rupees” shall be 

substituted, respectively. 

(26) In of Section 246, for the words “fine” and “which may extend to twenty five 

rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(27) In Section 250, for the words “fine” and “which may extend to fifty rupees”, 

the words “penalty” and “of five hundred rupees” shall be substituted, 

respectively. 

(28) In sub-section (2) of Section 253, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(29) In clause (a) of Section 254, for the words “fine” and “which may extend to 

twenty five rupees”, the words “penalty” and “of five hundred rupees” shall 

be substituted, respectively. 

(30) In clause (b) of Section 254, for the words “fine” and “which may extend to 

fifty rupees”, the words “penalty” and “of one thousand rupees” shall be 

substituted, respectively. 

(31) In sub-section (2) of Section 255, for the words “fine”, “which may extend to 

fifty rupees” and “which may extend to five hundred rupees”, the words 

“penalty”, “of five hundred rupees” and “of two thousand rupees” shall be 

substituted, respectively. 

(32) In Section 256, for the words “fine” and “which may extend to fifty rupees”, 
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the words “penalty” and “of five hundred rupees” shall be substituted, 

respectively. 

(33)  In Section 257, for the words “fine” and “which may extend to twenty five 

rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(34) In Section 258, for the words “fine” and “which may extend to twenty five 

rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(35) In sub-section (2) of Section 260, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of one thousand rupees” shall be 

substituted, respectively. 

(36) For sub-section (3) of Section 260, the following sub-section shall be 

substituted, namely: - 

“(3) Upon establishment of an offense under sub-section (2) in relation to any 

premises, the Chief Municipal Officer or any officer duly authorized by 

him (but not otherwise) shall issue an order to close such premises. 

Subsequently, the said premises shall be regulated in such a manner that 

persons may be appointed to prevent its use, or other appropriate 

measures may be taken. Any person who, after the issuance of an order 

to close such premises, uses the premises in such a manner or permits its 

use shall be liable to a penalty which may extend to five hundred rupees 

per day, for each day following the issuance of the closure order during 

which the premises continue to be used in such a manner or permission 

for such use is granted.” 

(37) In sub-section (2) of Section 262, for the words “fine” and “which may extend 

to twenty-five rupees”, the words “penalty” and “of five hundred rupees” 
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shall be substituted, respectively. 

(38) In sub-section (4) of Section 264, for the words “fine” and the word “which 

may extend to fifty rupees”, the words “penalty” and “of five hundred rupees” 

shall be substituted, respectively. 

(39) In sub-section (5) of Section 268, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(40) For sub-section (6) of Section 268, the following sub-section shall be 

substituted, namely:- 

“(6) Upon the establishment of an offense under sub-section (5) in relation to 

any premises, the Chief Municipal Officer or any officer duly 

authorized by him (but not otherwise) shall issue an order to close such 

premises. Thereafter, the said premises shall be regulated in such a 

manner that persons may be appointed to prevent its use, or other 

appropriate measures may be taken. Any person who, after the issuance 

of such an order to close the premises, uses the premises in such a 

manner or permits its use shall be liable to penalty, which may extend 

to five hundred rupees per day, for each day following the issuance of 

the closure order during which the premises continues to be used in that 

manner or permission for such use is granted." 

(41) In sub-section (2) and (3) of Section 269, for the words "Magistrate", “fine” 

and “which may extend to five hundred rupees”, the words "Chief Municipal 

Officer", “penalty” and “of five thousand rupees” shall be substituted, 

respectively. 

(42) In sub-section (3) of Section 272, for the words “fine”, “which may extend to 

fifty rupees” and “which may extend to ten rupees”, the words “penalty”, “of 
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one thousand rupees”, and “of five hundred rupees” shall be substituted, 

respectively. 

(43) For sub-section (4) of Section 272, the following sub-section shall be 

substituted, namely:- 

"(4) Upon the establishment of an offense under sub-section (3) in relation to 

any premises, the Chief Municipal Officer or any officer duly authorized 

by him (but not otherwise) shall issue an order to close such premises. 

Thereafter, the said premises shall be regulated in such manner that 

persons may be appointed to prevent its use or other appropriate 

measures may be taken." 

(44) In Section 278, the words “which may extend to fifty rupees” the words “of 

one thousand rupees” shall be substituted. 

(45) In sub-section (2) of Section 283, for the words “fine”, “which may extend to 

two hundred rupees” and “which may extend to forty rupees”, the words 

“penalty”, “of one thousand rupees”, and “of one hundred rupees” shall be 

substituted, respectively. 

(46) In sub-section (4) of Section 283, for the words “fine”, “which may extend to 

fifty rupees” and “which may extend to ten rupees”, the words “penalty”, “of 

five hundred rupees” and “of two hundred rupees” shall be substituted, 

respectively. 

(47) In sub-section (3) of Section 285, for the words “fine” and “which may extend 

to fifty rupees”, the words “penalty” and “of five hundred rupees” shall be 

substituted, respectively. 

(48) In sub-section (2) of Section 290, for the words “which may extend to five 

hundred rupees” and “not exceeding fifty rupees”, the words “of five 

thousand rupees” and “of one thousand rupees” shall be substituted, 
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respectively. 

(49) In Section 291, for the words “Magistrate of the first class”, “fine” and “not 

exceeding twenty-five rupees”, the words “Chief Municipal Officer”, 

“penalty” and “of five thousand rupees” shall be substituted, respectively. 

(50) In Section 296, for the word “fine”, “which may extend to five hundred 

rupees”, “which may extend to five rupees” and “Magistrate” the words 

“penalty”, “of five thousand rupees”, “of five hundred rupees” and “Chief 

Municipal Officer”, shall be substituted, respectively. 

(51) In Section 297, for the words “fine”, “which may extend to fifty rupees” and 

“which may extend to five rupees”, the words “penalty”, “of five thousand 

rupees”, and “of five hundred rupees” shall be substituted, respectively. 

(52) In Section 300, for the words “Magistrate”, “fine” and “which may extend to 

fifty rupees”, the words “Chief Municipal Officer”, “penalty” and “of five 

hundred rupees” shall be substituted, respectively. 

(53) In sub-section (2) of Section 339-I, for the words “fine”, “Rs. 1000” and “Rs. 

25,000”, the words “penalty”, “of ten thousand rupees” and “of two lakh fifty 

thousand rupees” shall be substituted, respectively. 

(54) In sub-section (4) of Section 339-I, for the words “fine” and “Rs. 25,000” the 

words “penalty” and “two lakh fifty thousand rupees” shall be substituted, 

respectively. 

(55) In sub-section (5) of Section 356, for the words “fine” and “which may extend 

to five hundred rupees”, the words “penalty” and “of five thousand rupees” 

shall be substituted, respectively. 

(56) In sub-section (5) of Section 357, for the words “fine”, “which may extend to 

five hundred rupees” and “which may extend to five rupees” the words 

“penalty”, “of five thousand rupees”, and “of five hundred rupees” shall be 
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substituted, respectively. 

8.  In the Chhattisgarh Municipal Corporation Act, 1956 (No. 23 of 1956), 

(1) In sub-section (3) of Section 142, for the word “fine”, the word “penalty” 

shall be substituted. 

(2) In sub-section (2) of Section 165, for the word “fine”, the word “penalty” 

shall be substituted. 

(3) In Section 166, for the word “fine”, the word “penalty” shall be substituted. 

(4) In sub-section (1) of Section 170, for the words “fine” and “which may 

extend either to ten times the duty leviable on the articles or to fifty rupees, 

whichever may be greater”, the words “penalty” and “of five thousand 

rupees” shall be substituted, respectively. 

(5) In Section 171, for the words “fine” and “which may extend either to ten 

times the value of such toll or cess on imports or to fifty rupees, whichever 

may be greater”, the words “penalty” and “of five thousand rupees” shall be 

substituted, respectively. 

(6) In sub-section (2) of Section 199, for the words “fine”, “may extend to five 

hundred rupees” and “not exceeding fifty rupees”, the words “penalty”, 

“shall be five thousand rupees” and “five hundred rupees” shall be 

substituted, respectively. 

(7) In Section 200, for the word “fine”, the word “penalty” shall be substituted. 

(8) In Section 201, for the word “fine”, the word “penalty” shall be substituted. 

(9) In sub-section (2) of Section 236, for the word “fine”, the word “penalty” 

shall be substituted. 

(10) In sub-section (2) of Section 252, for the words “fine”, “not exceeding two 

thousand rupees” and “two hundred rupees”, the words “penalty”, “shall be 
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two thousand rupees” and “one thousand rupees” shall be substituted, 

respectively. 

(11) In sub-section (5) of Section 257, for the word “fine”, the word “penalty” 

shall be substituted. 

(12) In sub-section (4) of Section 258, for the word “fine”, the word “penalty” 

shall be substituted. 

(13) In Section 272, for the word “fine”, the word “penalty” shall be substituted. 

(14) In sub-section (2) of Section 290, for the words “fine” and “may extend to 

ten rupees”, the words “penalty” and “shall be five thousand rupees” shall 

be substituted, respectively. 

(15) In sub-section (2) of Section 292-I, for the words, figures and symbol 

“fine”, “Rs. 1000/-” and “Rs. 25000/-”, the words “penalty”, “ten thousand 

rupees” and “two lakh fifty thousand rupees” shall be substituted, 

respectively. 

(16) In sub-section (4) of Section 292-I, for the words “fine” and “Rs. 25000/-”, 

the words “penalty” and “two lakh fifty thousand rupees” shall be 

substituted, respectively. 

(17) In sub-section (2) of Section 302, for the words “fine”, “may extend to five 

thousand rupees” and “may extend to two hundred rupees”, the words 

“penalty”, “shall be five thousand rupees” and “shall be one thousand 

rupees” shall be substituted, respectively. 

(18) In sub-section (4) of Section 332, for the word “fine”, the word “penalty” 

shall be substituted.  
 

(19) In Section 334, for the word “fine”, the word “penalty” shall be substituted. 
 

(20) In sub-section (1) of Section 335, for the word “fine”, the word “penalty” 
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shall be substituted. 

(21) In sub-section (1) of Section 336, for the words “shall be as per Schedule- 

II”, the words “shall be five thousand rupees” shall be substituted. 

(22) In sub-section (2) of Section 336, for the words and figures “shall be as per 

Schedule-II”, the words “shall be five thousand rupees” shall be 

substituted. 

(23) In sub-section (1) of Section 340, for the word “fine”, the word “penalty” 

shall be substituted. 

(24) In Section 341, for the word “fine”, the word “penalty” shall be substituted. 
 

(25) In sub-section (2) of Section 342, for the word “fine” and “which may 

extend to one hundred rupees but not be less than twenty-five rupees”, the 

words “penalty” and “of ten thousand rupees” shall be substituted, 

respectively. 

(26) In sub-section (3) of Section 343, for the word “fine”, “which may extend 

to five hundred rupees” and “which may extend to fifty rupees”, the words 

“penalty”, “shall be five thousand rupees” and “of five hundred rupees” 

shall be substituted, respectively. 

(27) In Section 344, for the word “fine”, the word “penalty” shall be substituted. 

(28) In Section 345, for the word “fine”, the word “penalty” shall be substituted. 

(29) In Section 346, for the word “fine”, “may extend to one thousand rupees” 

and “two thousand rupees”, the words “penalty”, “shall be five thousand 

rupees” and “of ten thousand rupees” shall be substituted, respectively. 

(30) In Section 346-A, for the word “fine”, the word “penalty” shall be 

substituted. 

(31) In Section 356, for the word “fine”, the word “penalty” shall be substituted. 
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(32) In Section 357, for the word “fine”, the word “penalty” shall be substituted. 

(33) In Section 358, for the word “fine”, the word “penalty” shall be substituted. 

(34) In sub-section (1) of Section 360, for the words and figures "shall be as per 

Schedule-II", the words "shall be five hundred rupees" shall be substituted. 

(35) In sub-sections (3) and (5) of Section 360, for the words "shall be as per 

Schedule-II", the words "shall be one thousand rupees" shall be substituted. 

(36) In Section 361, for the words and figures "as per Schedule-II ", the words 

"five thousand rupees" shall be substituted. 

(37) In Section 363, for the words "any Magistrate of the First Class having 

jurisdiction" and “fine”, the words "Commissioner" and “penalty” shall be 

substituted, respectively. 

(38) In Section 399, for the words and figures "according to Schedule-II", the 

words "five thousand rupees" shall be substituted. 

(39) In clause (a) of sub-section (1) of Section 428, for the words "fine", "may 

extend to five thousand rupees" and "may extend to one hundred rupees", 

the words "penalty", "shall be five thousand rupees" and "shall be five 

hundred rupees" shall be substituted, respectively. 

(40) In clause (b) of sub-section (1) of Section 428, for the word “fine”, the 

word “penalty” shall be substituted. 

(41) In sub-section (2) of Section 428, for the words "offender", "fine" and 

"Magistrate", the words "violator", "penalty" and  "Commissioner" shall be 

substituted, respectively. 

(42) In the heading of Section 434, for the word “fine”, the word “penalty” 

shall be substituted. 

(43) In sub-section (1) of Section 434, for the words "shall be punishable with 

fine which may extend to the amount mentioned in the third column of the 
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said Table", the words "shall be punishable with such penalty as is 

mentioned in the third column of the said Table" shall be substituted. 

(44) In sub-section (2) of Section 434, for the word “fine”, the word “penalty” 

shall be substituted. 

(45) In sub-section (2) of Section 434, for the words "which may extend to the 

amount mentioned in the fourth column of the said table", the words “as is 

mentioned in the fourth column of the said table" shall be substituted. 

(46) In Section 435, for the words "shall be according to Schedule-II", the 

words "shall be five thousand rupees" shall be substituted. 

(47) In Section 437, for the words "shall be according to Schedule-II ", the 

words "shall be five thousand rupees" shall be substituted. 

(48) In Section 438, for the words "or with fine which may extend to one 

thousand rupees or with both", the words "or with fine of five thousand 

rupees or with both" shall be substituted. 

(49) In sub-section (1) of Section 439, for the words "or with fine which may 

extend to one thousand rupees or with both", the words "or with fine of five 

thousand rupees or with both" shall be substituted. 

(50) In Section 440, for the word “fine”, the word “penalty” shall be substituted. 

(51) For Schedule-II, the following Schedule shall be substituted, namely:- 

"SCHEDULE-II 

Section, sub-section 
or clause 

Brief reference to subject matter Penalty which shall be 
imposed 

(1) (2) (3) 

Section 142 sub-
section (3) 

Wilful delay or obstruction in assessment 
work. 

Five thousand rupees 

Section 165 sub- Omission or furnishing of wrong Five thousand rupees 
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section (2) information regarding tax liability 

Section 166 Furnishing wrong information regarding 
owner. 

Five thousand rupees 

Section 200 Discharging sewage etc. upon street or 
public place. 

Five thousand rupees 

Section 201 Construction or alteration of drains without 
authority. 

Five thousand rupees 

Section 236 sub-
section (2) 

Taking connection with main cable, pipe, 
drain etc., without permission. 

Five thousand rupees 

Section 257 sub-
section (5) 

Slaughter of animal for sale in unauthorized 
place. 

Two thousand rupees 

Section 258 sub-
section (4) 

Inaction in case of death of animal in one’s 
charge. 

One hundred rupees 

Section 272 clause (c) Failure to give information regarding 
dangerous disease. 

Five thousand rupees 

Section 332 
Power to order for the protection of roads at 
the time of cutting of trees, construction or 
demolition of buildings, etc. 

Five thousand rupees 
and in case of a second 
or subsequent violation, 
five hundred rupees per 
day 

Section 334 Destruction of direction posts, lamp post 
etc. 

One thousand rupees 

Section 335 sub-
section (1) 

Sticking of Bills/Posters without 

permission. 
Five thousand rupees 

Section 340 sub-
section (1) 

Picketing animals without permission Five hundred rupees 

Section 341 Driving vehicles without proper light Five hundred rupees 

Section 344 Discharging fire-arms Five thousand rupees 
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Section 345 Quarrying, blasting, cutting timber or 
building. 

Five thousand rupees 

Section 346-A Spitting in any place other than drain or 
receptacle. 

Five hundred rupees 

Section 356  Allowing dogs to be at large without 
muzzle. 

One thousand rupees 

Section 357 Failure to control elephants One thousand rupees 

Section 358 Letting loose horse or other animals One thousand rupees 

Section 363 Illegal operation of Brothels Five thousand rupees" 
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